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SHRI NIHAR RANJAN LASKAR: 
I introduce the Bill. 

14.39 hrs. 

MATTERs UNDER RULE 377 

(i) AGITATION OVER THE EXCESSIVE LAND 
B!ELD BY MAHAN'T OF BODH GAYA 
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(ii) LOCKING UP KERALA CHIEF MINIS-
TER AND INDUSTRIES MINISTER IN 
KERALA HOUSE, NEW DELHI 

SHRI A. K. BALAN (Ottapalam): 
I would like to bring the serious 
attention of the House to the unpre-
cedented and unfortunate incidents 
that happened in Kerala House, New 
Delhi on the 12th of November. I 
am referring to the vandalism of a 
group of a party workers who locked 
up the Kerala Chief Minister and the 
State Industries Minister in their 
Kerala House room, who were in the 
capital to attend the National Integ-
ration Council meeting. Though the 
officials of the Kerala House tele-
phoned to the Police Station at least 
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15 times, nO response was there in 
time. Then the people of Kerala 
flouse had td break open the doors 
to S~ ve them. The Deputy Police 
Commissioner who arrived at the 
scene after half-an-hour refused to 
arrest the culprits and demanded the 
Chief Minister to file a written com ... 
plaint. 

This incident proves beyond doubts 
the deteriorating law and order situ-
ation in the capital. The fact that the 
culprits of the murder case of Baba 
Gurbachan Singh have not been arres-
ted so far substantiates this point 
further. 

This shameful happening 'was 
raised in the National Integration 
Council meeting by the Chief Minis-
ter himself. 

Now I want to know how many of 
the culprits are arrested so far and 
what actions are proposed to be taken 
against them. Though, according to the 
Rule 377, the Minister is not obliged 
to reply on this statement, I hope 
that considering the importance of this 
issue, the Minister will place the 
Government's observation on this 
matter. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): sir, Sir ... •• 

MR. DEPUTY -SPEAKER: It win 
not go On record. Mr. Virdhi Chander 
Jain ... (Interruptions) You know the 
rules, Mr. Balan. If not please read 
the rules. 

SHRI R. K. MHALGI (Thane): Sir, 
I am on a point of order .. When we 
make statements under Rule 377 what 
fate do they meet? 

MR. DEPUTY-SPEAKER: Please 
read the rules in this connection. 
Neither you nor I can act against the 
rule&. 

• • Not recorded. 

(iii) DRINKING WATER SUPPLY IN 
BARMER AND J AISALMER DISTRICTS OF 

RAJASTHAN 
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